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Heard Mr.P.Ravi Prasad, learned counsel for the Petitioner and Mr.V.Joga Rao, learned counsel
for the Respondent.

Learned counsel for the Respondent submit that the issue in question is likely to be resolved.
However, the learned counsel for the petitioner submit that though he is trying to resolve the
issue, the Corporate Debtor is not coming forward to resolve the issue. Therefore he submit
that the Tribunal may admit the case to initiate CIRP. Further learned counsel for the Corporate
Debtor/Respondent submit that one more chance may be given to resolve the issue and also
directed the learned counsel for the Respondent to ensure the presence of director namely
Mr.Suresh on the next date of hearing. Post the case on 28.11.2017.
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